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The Applicant is absent
on call, Mr. U,B, Mohapatida
Ld, ASC has already filed
a Memo of Appearance for
Rel,2 & 3 and undertakes
to file Memo of Appearance
for R=4 and prays for 4
weeks time to file counter,

Heard, Time granted till
14,7.03 for countcer and:

Memo of Appearance. \
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